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CEMPRAL ^i:iNISTR/ffIVE TRIBUW^> pni^ciP^

/r
C. p. i^jD. 9 of 1994 In

0. A. No. 1137 of 1991

New Delhi this the 22nd day of .August, 1994

. ^' j Mr, Justice S, K. Dhaon, A::ting Chairrna
Mr, B, N, Dhoundiyal, Member

Shri Ravi Kumar Goel

lyo Adaragirigunj,
Barielly,

By Advocate Shri T, C, Aggan'/al

Versus

Shri D. c. Johri,
Director,
Central Avian Research Institute,
Isatnagary
Barielly/
U. P.

By Advocate 'Shri V, I-C. Rao

, . , Peti'tioner

... Respondents

ORDER (OR-i)

Mr. Justice S. Dhaon^ /cting Ghaizvaan

The complaint in this contempt petition is

•tliat -che direction given by this Tribunal in Contempt

Petition tjo. 188 of 1992 has not been complied v.'i'di.

2, The con trove pertciins to -the regrularisatioii

of th^ service of tlie petitioner,' This Tribunal-in its

order' dated 14, 12.. 1992 in CCP 1^. 1S8 of 1992 observed:-

'The respondents have,,in.:-!±ieir reply
, given assurance tJiat the case of the petitioner

V70uld be considered in accordance v/ith his
qualifications and experience in the vacancies
tiTat arise for being filled up by direct
recruitment . That is the right stand to ta3ce.
?7e have no doubt that the respondents v/ould be
vigiiLant in ascertaining the direct recx-ui'tment
vacancies in the light of tlis ob£;ervations mad'e
and accord him die benefit of his regularisation
as and v/hen any vacancy arises. Vfe hope that the
petitioner will not have to approach the Tribunal
any further for relief".

r/!'le have gone -through the contents of the present contempt
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pe-biti.on and we do not find even a whisper of any

avemient tiiat subsequent to 14. 12. 1992 any vacancy

has arisen so as to enable the same to be filled

up by direct recruitment. i>JD particulars of any such

vacancy have 'jeitlier been given.

We hcd directed the respondents

to place-' - before us,tiie record as to satisfy us

as to -how and \7hy 4 vacancies had ; been advertised

for being filled up by direct recrutiment. On the

last hearing, the counsel' stated,'that such an

advex-tisement has been issued 'mistakenly, .

Today, a raster, register has been produced. This

indicates that there are, in fact, 4 vacancies and

-M all tiiese vacancies are to be filled up by
' i .

promotion. Learned counsel has urged tliat tiie

ixister register does not indicate uptodate position.

According to him, it contains the position till

1989 only® Be that as it may, in tlie absence of any

averment made in the contempt jjetition that some

vacancy arose on or after l-!, 12,1992 as'the same is

available for direct recrritment, v;e cannot oroceed
\

v/ith this contempt petition. It must fail.

' Accordingly, tiie Contei'npt Petition is

•• dismissed. The notice issued to tlTe respondent; is •

discharged.

No costs.

(B. i'J. DHOUIOIYAL) (S.K.^DHAON)
MEMBER . ACTING CHAIRI-IAInJ


